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centr al  ACMINISTRATIVE t r ib u n a l , JABALPUR BENCH, JABALPUR 

original application 134 p£ 2002

Jabalpur, this the 26th day of July, 2004

Hon'ble Mr. M .P . Singh, Vice Chairman 
Hon'ble Mr. Madan Mohan, judicial Member

Shri Biharilal Tiwari, 
s/o  Shri Dharamdas Tiwari, 
aged 52 years,
R/o 48 Regiment Road,
Bhopal. APPLICANT

(ly Advocate - Shri s .P . Rai on behalf of smt, s.Menon)

^R SU S

1. Union of India,
Through : Secretary 
Ministry of Conmunications,
Sanchar Bhawan,
New Delhi.

2 . Chief General Manager,
M .P . Telecom Circle,
Hoshangabad Road,
Bhopal (M .P .)

3 . General Manager, Teleccan,
Bhopal Telecom District,
C .T .O . Bhopal.

4 . Dy General Manager(Admn)
0 /0  General Manager, Telecom,
Bhopal Telecom District,
C .T .O . Building, Bhopal.

5 . Bharat sanchar Bingam Limited,
Sanchar Bhawan,
New Delhi*
Through : Its Managing Director. RESPONDENTS

(By Advocate - Shri S .A , Dharmadhikari)

O R D E R  (o r a l )

By M.P» Singh, Vice Chairman -

The learned counsel for the respondents stat^that  the 

OA has become infructuous, beca\jse the reliefs claimed by the 

applicant for revocation of suspension has already been 

granted to the applicant and the applicant has been reinstated 

in service.
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2 . The learned counsel for the applicant agrees with 

the submission made by the learned counsel for the 

respondents that the reliefe claimed by the applicant have 

already been granted by the respondents.

already
3. Since, the reliefs claimed by the applicant have/been 

granted, the OA has become infructuous. Accordingly, the 

same is dismissed as infructuous. No costs.

(Madan Mohan) 
Judicial Member

(M.P. Singh) 
Vice Chairman
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